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30-03-2017 — CP No. 31/2014- IA-77/2016-1A-08/2017-1A-61/2017 — 1A-114/2017 — Rohinten Daddy
Mazda Vs. The Property Co. Ltd.

ORDER

The Ld. Lawyer on behalf of the petitioner as well as on behalf of the respondent(s)
are present.

The Ld. Lawyer appearing on behalf of the respondent submitted that they have
preferred  SLP against the impugned order dated 16-12-2016 of Hon'ble High Court
at Calcutta and the matter is pending for filing counter affidavit and rejoinder.

The parties have submitted that the said matter will be listed tentatively by 13-04-2017.
Hence, prayed for adjournment.

Heard. The prayer is allowed.
Fix the matter on 21-04-2017.
In view of the above, the IA No. 114/2017 is disposed of.
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MANORAMA KUMARI
MEMBER(J)




